FORM A

PuBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF ALANKRIT ROAD DEVELOPERS
PRIVATE LIMIED

RELEVANT PARTICULARS

1. | Name of corporate debtor Alankrit Road Developers Private
Limited
2. | Date of incorporation of corporate debtor 09/06/2017
3. | Authority under which corporate debtor is | ROC Jaipur
incorporated / registered
4. | Corporate Identity No. / Limited Liability | U45309RJ2017PTC058270
Identification No. of corporate debtor
5. | Address of the registered office and principal | 318, 4th A Road Sardarpura Jodhpur,
office (if any) of corporate debtor Rajasthan, India - 342003
6. | Insolvency commencement date in respect of | 25/04/2025  (Order  received on
corporate debtor 28/04/2025)
7. | Estimated date of closure of insolvency | 22/10/2025
resolution process
8. | Name and registration number of the
insolvency professional acting as interim | Rishabh Chand Lodha
resolution professional Regn. No: IBBI/IPA-001/IP-
P01075/2017-2018/11766
9. | Address and e-mail of the interim resolution
professional, as registered with the Board Add: E-5, Basant Vihar, Bhilwara —
311001
Email: rishabhlodha57 @gmail.com
10. | Address and e-mail to be wused for | Add: E-5, Basant Vihar, Bhilwara —
correspondence with the interim resolution | 311001
professional Email: cirp.ardpl@gmail.com
11. | Last date for submission of claims 09/05/2025
12. | Classes of creditors, if any, under clause (b) of | Not Applicable
sub-section (6A) of section 21, ascertained by
the interim resolution professional
13. | Names of Insolvency Professionals identified | Not Applicable
to act as Authorised Representative of
creditors in a class (Three names for each
class)
14. (@) Relevant Forms and
(b) Details of authorized representatives | Web link:
are available at: https://ibbi.gov.in//en/home/downloads
Physical Address: Same as Point No0.09

Notice is hereby given that the National Company Law Tribunal, Jaipur Bench has ordered the
commencement of a corporate insolvency resolution process of the Alankrit Road Developers

Private Limited on 25th April, 2025.

The creditors of Alankrit Road Developers Private Limited, are hereby called upon to submit
their claims with proof on or before 9th May, 2025 to the interim resolution professional at the

address mentioned against entry No. 10.




The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

RISHABH CHAND LODHA

Interim Resolution Professional

Alankrit Road Developers Private Limited

Regn. No: IBBI/IPA-001/1P/P-01075/2017-2018/11766
AFA Valid upto: 31.12.2025

Date: - 28.04.2025
Place: - Bhilwara



Rajasthan State Industrial Corridors Development Corporation Ltd.

NIT No.2025-26/RIDCO/16

(A Project SPV of Gol & GoR)
Udyog Bhawan, Tilak Marg, C-Scheme, Jaipur (Raj.)
Email:acerda@riico.co.in

Short Term Notice Inviting e-RFQ cum RFP

Date: 28-Apr-2025

RFQ cum RFP for of C I

toactasaPr

Special Investment Region (JPMIASIR).

dated 21.05.2025.

Correspondence address: -
Addl. Chief Engineer

C-Scheme, Jaipur-302005.
Ph. No.: 0141-4593201, 4593207

for Infrastructure Development of Industrial Township in Jodhpur-Pali-Marwar Industrial Area-

RIDCO, a Govt. company registered under the Companies Act 2013, invites online competitive bid(s)
from reputed Project Management Consultants for the work of Engagement of Consultant to act as a
Programme Manager for New Cities (PMNC) for Infrastructure Di
in Jodhpur-Pali-Marwar Industrial Area-Special Investment Region (JPMIA-SIR). The Tender/Bid shall
be submitted through online tendering system i.e. www.eproc.rajasthan.gov.in upto 05.00 PM on

Eligibility criteria and requisite details alongwith RFQ cum RFP document can be seen on the

e-procurement portal of GoR www.eproc.rajasthan.gov.in and official website of RIICO ie.
www.riico.rajasthan.gov.in & NICDCi.e. www.nicdc.in.

RIICO-RDA, Room No. 222, Udyog Bhawan, Tilak Marg,

for New Cities (PMNC)

of Industrial

Addl. Chief Engr.
JPMIA RDA (RIDCO)

Raj.samwad/C/25/1470

q\?ﬁ s (@) uco Bank

A 3 fava Honours Your Trust

UCO Bank, Zonal Office Ajmer
Plot No. C-113 & 114, BK Kaul Nagar, Ajmer

Name & Address of Employee

Rajasthan 313002

Thisis to inform the under mentioned employee of UCO Bank who is on suspension from
the services of UCO Bank for alleged misconduct. The Bank has issued several notices to
the employee at his official address; however, it appears that the Employee is deliberately
avoiding the service of notices in order to delay the process of Disciplinary Proceedings.
Hence, in compliance of principles of natural justice this notice is served to the
concerned employee and any person connected whatsoever about the Disciplinary
Proceedings initiated against the concerned employee.

1 Mr. Ishant Singh S/o Mr. EMP No.-60781| Sadri
Sachendra Pal Singh Designation: | Branch | 27.02.2025
Address: 6-h-24, Paneriyon Ki Customer Sol
Madhri, Rajasthan Housing Board, Service 1D-0379
Vip Colony. Sector-9, Udaipur, Associate (CSA)

EMP No. &
Designation

Posted at Date of Issuance of]
Branch | Charge Sheet

timetotime.

The Disciplinary Authority vide their order dated 04.04.2025 has appointed Enquiry
Officer to conduct an enquiry into alleged misconduct be the employee in terms of
Memorandum of Settlement on Disciplinary Action procedure for Workmen signed
between Indian Bank’s Association and Workmen Unions dated 10.04.2022, as amended

Therefore, through this notice you are hereby advised to appear before the Enquiry
Officer as per the instructions of Enquiry Officer. For further details regarding Enquiry
proceedings, you may contact your Head Quarter Branch. In case you fail to appear
before the Enquiry officer, the proceedings shall be completed inyour absence.

No. C-113 & 114, BK Kaul Nagar, Ajmer

Address: UCO Bank, Zonal office Ajmer Plot

Place-Ajmer Chief Manager

Disciplinary Authority

PROCLAMATION REQUIRING THE APPEARANCE

OF ACCUSED PERSON
See Section 84 BNSS

before 05.06.2025.

DP/5302/Spl. Celli2025
(Court Matter)

Whereas complaint has been made before me that accused
Person namely Vishal Verma S/o Sh. Banshi Lal Verma, Rlo:
Kumawaton Ka Gurha, Ishwal Gogunda, Udaipur, Rajasthan (or
is suspected to have committed) the offence in FIR No.
369/2024, U/s 318(4) BNS, Date : 23.08.2024, registered at P.S.:
Special Cell, Delhi and the warrant has been returned writing
upon that the said accused Vishal Verma cannot be found and
whereas it has been shown to my satisfaction that the said
accused Vishal Verma has absconded (or is concealing himself
to avoid the service of the said warrant). Proclamation is hereby
made that the said Vishal Verma accused FIR No. 369/2024,
Uls 318(4) BNS, registered at P.S.: Special Cell, Delhiis required
to appear before this court to answer the said complaint on or

Court No. 26, Patiala House Courts, Delhi

By Order
Sh. Anuj Kumar Singh, LD.
Chief Judicial Magistrate,

PUBLIC ANNOUNCEMENT
[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS O
ALANKRIT ROAD DEVELOPERS PRIVATE LIMIT

RELEVANT PARTICULARS

SYMBOLIC POSSESSION NOTICE
0’c,c’ Bank Branch Office : ICICI Bank Limited Plot No-23, Shal Tower, 3rd Floor,

New Rohtak Road, Karol Bagh, New Delhi-110005

The Authorised ICICI Bank Officer under the Securitisation, Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 and in exercise of the powers conferred under section 13(12)
read with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued Demand Notices to the
borrower(s) mentioned below, to repay the amount mentioned in the Notice within 60 days from the date
of receipt of the said Notice.

Having failed to repay the amount, the Notice is issued to the borrower and the public in general that
the undersigned has taken symbolic possession of the property described below, by exercising powers
conferred on him/her under Section 13(4) of the said Act read with Rule 8 of the said rules on the below-
mentioned dates. The borrower in particular and the public in general are hereby cautioned not to deal
with the property. Any dealings with the property will be subject to charges of ICICI Bank Limited.

Sr. Name of the Description of Property/ Date of Demand | Name
No| Borrower(s)/ Loan Date of Symbolic Possession Notice/ Amount in o
Account Number Demand Notice (Rs)| Branch

1. |Shree Balaji Marble  [Residential Property Situated At Patta No. 5374, May 08,2024  |Rajasmand

And Granite/ Mithalal[Misal No. 289, Sankalp No.2, Aaraji No. 3508, Rs.

Sindhal Alias Receipt No. 8575, Gram Kelwa, Gram Panchayat 7,98,041.00/-

Mithalal Teli/ Anchai |Kelwa, Tehsil-Rajsamand, District-Rajsamand,

Devi/ 667905500200 |Rajasthan/ April 24, 2025

The above-mentioned borrowers(s)/guarantors(s) is/are hereby issued a 30 day Notice to repay the amount,
else the mortgaged properties will be sold after 30 days from the date of publishing this Notice, as per the
provisions under Rules 8 and 9 of Security Interest (Enforcement) Rules 2002.
Date: April 29, 2025

\Place: Rajasmand

Sincerely Authorised Signatory
For ICICI Bank Ltd.

Motilal Oswal Home Finance Limited
Regd. Office: Motilal Oswal Tower, Rahimtullah Sayani Road,Opp. Parel ST Depot, E-AUCTION CUM
Prabhadevi, Mumbai - 400 025, CS : 8291889898 SALE

Website: www.motilaloswalhf.com, Email: hfquery@motilaloswal.com
E-Auction Sale Notice of 30 Days for Sale of Inmovable Asset(s) under the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 read with provision to rule 8 and 9 of the Security
Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and to the borrowers/guarantors/mortgagors in particular, that the under mentioned
property mortgaged to Motilal Oswal Home Finance Limited (Earlier Known as Aspire Home Finance Corporation limited ) will
be sold on “As is where is”, “As is what is”, and “Whatever there is”, by way of “online e-auction” for recovery of dues and further
interest, charges and costs etc. as detailed below in terms of the provisions of SARFAESI Act read with Rules 8 & 9 of Security
Interest (Enforcement) Rules, 2002) through website motilaloswalhf.com”as per the details given below :

Date and time of E-Auctlon Dale- Date' 05-06-2025 11:30 Am to 02:00 Pm
(with of 5 each)
Borrower(s)/Guarantor(s) / Loan Demand Notice Description of the

Account Date and Amount Immovable property

LAN: LXBHI00417-180066320 07-12-2020 For Rs:  |Patta No - 22, Village Javliya
Branch: Bhilwara 840763/- (Rupees Eight [Ka Khera, Gram Panchayat,
Borrower: Gopallal Heera Lal Jat Lac Forty Thousand (Bus  Stand, Raghunath,
Co-Borrower: Sushilabai Gopal Jat Seven Hundred Sixty |Gangrar, Chittaurgarh, | EMD: Rs. 70000/- (Rupees
Guarantor :Prakash Shambhu Lal Three Only) Rajasthan - 312901 Seventy Thousand _ Only)
Terms and Conditions of E- Auction: 1.The Auction is conducted as per the further Terms and Conditions of the Bid document and as per the
procedure set out therein. Bidders may visit to the Web Portal : https://www.auctionbazaar.com/ of our e-Auction Service Provider, M/s. ARCA
EMART PRIVATE LIMITED for bidding information & support, the details of the secured asset put up for e-Auction and the Bid Form which will
be submitted online. The interested buyers may go through the auction terms & conditions and process on the same portal and may contact to
Bhawani Singh Sisodiya 9950996445 & Shanker Lal Kumawat 7208873022 details available in the above mentioned Web Portal and may
contact their Centralised Help Desk: + 91 83709 69696, E-mail ID: contact@auctionbazaar.com.

Place : Rajasthan Sd/-, Authorised Officer,Motilal Oswal Home Finance Limited

Date :29.04.2025 (Earlier Known as Aspire Home Finance CorEoration Iimited)

PUBLIC NOTICE FOR

magilahy

HeTe FiTa A

Last date of EMD
Deposit:04-06-2025
Reserve Price, EMD /

Reserve Price:
Rs.700000/- (Rupees
Seven Lakh  Only)

spriciops CAPRI GLOBAL HOUSING FINANCE LIMITED

peussnemesz, ua oo Registered & Corporate Office 502, Tower-A, Peninsula Business Park, Senapati Bapat Marg, Lower Parel, Mumbai-400013
Circle Office Address - 9B, 2nd Floor, Pusa Road, New Delhi — 110060

DEMAND NOTICE

Under Section 13(2) of the Securitisation And Reconstruction of Financial Assets And Enforcement Of Security Interest Act, 2002 read with Rule 3 (1) of
the Security Interest (Enforcement) Rules, 2002. The undersigned is the Authorised Officer of Capri Global Housing Finance Limited .(CGHFL) under
Securitisation And Reconstruction Of Financial Assets And Enforcement of Security Interest Act, 2002 (the said Act). In exercise of powers conferred
under Section 13(12) of the said Act read with Rule 3 of the Security Interest (Enforcement) Rules, 2002, the Authorised Officer has issued Demand
Notices under section 13(2) of the said Act, calling upon the following Borrower(s) (the “said Borrower(s)"), to repay the amounts mentioned in the
respective Demand Notice(s) issued to them that are also given below. In connection with above, Notice is hereby given, once again, to the said
Borrower(s) to pay to CGHFL, within 60 days from the publication of this Notice, the amounts indicated herein below, togetherwith further applicable
interest from the date(s) mentioned below till the date of payment and/or realization, payable under the loan agreement read with other
documents/writings, if any, executed by the said Borrower(s). As security for due repayment ofthe loan, the following assets have been mortgaged to
CGHFL by the said Borrower(s) respectively.

S. |Name of the Borrower Demand Notice Description of secured asset
N. |(s)/ Guarantor(s) Date and Amount (immovable property)
1. |(Loan Account No. LNHLACH000061691 (Old)| 24-04-2025 | All That Piece and Parcel of Property having land and building being

5120000050883 (New) LNHEACH000062412 (Old)
51100000505181 (New) (Achrol Branch) Mr. Ramiji Lal
Meena S/o Sh. Ram Gopal Meena (Borrower)
Mrs.Shobha Devi Meena W/o Sh.Ramji Lal Meena (Co-
|Borrower)

Rs. 50,21,843
(As on
04-04-2025)

land Area Admeasuring 2236 Sq. Ft. or 248.44 Sq. Yds., situated on
Land bearing Patta No. 5/2006, Sankalp No.04, Missal No. 183/2002,
Gram Panchayat Jamwaramgarh, Jaipur, Rajasthan 303109,
Bounded As Follows: North: House of Prabhatilal Lal Meena, South:
Land, East: House of Lallu Naiand Gopi Nai, West: House of Badrinath

If the said Borrowers shall fail to make payment to CGHFL as aforesaid, CGHFL shall proceed against the above secured assets under Section 13(4) of
the Actand the applicable Rules, entirely at the risks of the said Borrowers as to the costs and consequences. The said Borrowers are prohibited under
the Act from transferring the aforesaid assets, whether by way of sale, leaseor otherwise without the prior written consent of CGHFL. Any person who
contravenes or abets contravention of the provisions of the said Actor Rules made the reunder, shallbe liable for imprisonment and/or penalty as
provided under the Act.

Place : Rajasthan Date : 29-04-2025

Sd/- (Authorised Officer), For Capri Global Housing Finance Limited (CGHFL)

- |Name of Corporate Debtor

Alankrit Road Developers Private Limited

[

. |Date of incorporation of Corporate Debtor

09/06/2017

w

. | Authority under which Corporate Debtor is
incorporated / registered

Registrar of Companies - Jaipur

~

.| Corporate Identity No. / Limited Liability
Identification No. of Corporate Debtor

U45309RJ2017PTC058270

o

. | Address of the registered office and
principal office (if any) of Corporate Debtor

318,
Rajasthan, India - 342003

4th ARoad Sardarpura Jodhpur,

o

. | Insolvency commencement date in
respect of Corporate Debtor

25/04/2025 (Order received on 28/04/2025)

~

.| Estimated date of closure of insolvency
resolution process

221102025

oo

. |Name and Registration number of the
insolvency professional acting as Interim
Resolution Professional

Rishabh Chand Lodha
Regn. No.:IBBI/IPA-001/IP-P01075/2017-2018/11766
AFA Valid Upto : 31.12.2025

w©

. |Address & email of the interim resolution
professional, as registered with the board

Add.: E-5, Basant Vihar, Bhilwara — 311001

Email : rishabhlodha57@gmail.com

=}

.| Address and e-mail to be used for
correspondence with the Interim
Resolution Professional

Add.: E-5, Basant Vihar, Bhilwara — 311001
Email : cirp.ardpl@gmail.com

.|Last date for submission of claims

09/05/2025

12.|Classes of creditors, if any, under clause (b)
of sub-section (6A) of section 21, ascertained
by the Interim Resolution Professional

Not Applicable

PUBLIC NOTICE
0'c’c' Bank Branch Office : ICICI Bank Limited Plot No-23, Shal Tower, 3rd Floor, New

Rohtak Road, Karol Bagh, New Delhi-110005

Notice under Section 13(2) of the Securitisation and Re-construction of Financial Assets and Enforcement of
Security Interest Act, 2002 is being issued by ICICI Bank Ltd. (on the underlying pool assigned to ICICI Bank by
Dewan Housing Finance Ltd.) in relation to the enforcement of security concerning a Housing Loan Facility
granted pursuant to a Loan agreement entered into between DHFL and the following borrower(s) who
has/have defaulted in the repayment of principal and interest towards the Loan Facility(ies) obtained by them
from the secured creditor. The Loans have been classified as Non-Performing Assets (NPA). A notice was issued
to them at their last known addresses; however, it has returned un-served and hence, they are hereby notified
by way of this Public Notice.

Sr. Name of the Borrower/Co- Property Address Date of Notice Sent/| NPA
No| Borrower/ Guarantor/ & Address of Secured Asset / Outstanding as on | Date
(DHFL Old LAN & ICICI New LAN) Asset to be Enforced Date of Notice

1. | Ankit Sharma/ Ratan Devi (Loan No.- Plot No. 58, Gram-jalampura, | 07/04/2025  |16/05/
09000004521/ A/c No.-QZBLW00005016689) |Gram Panchayat jalampura, Rs. 2023
& Jalampura, Akya, Chittorgarh, Near School  [Tehsil & District-chittorgarh, | 10,72,231.06/-
Ground, Rajasthan Bhilwara- 312001 Rajasthan- 312000

2. |Mohan Das Lachwani/ Kavita Devi Sindhi/ Plot No.257-D, Panchvati 07/04/2025/ |06/01/
Sunder Kumar Tejwani (Loan No.-09000000836/ |Scheme, Bhilwara, Rs. 2025
A/c No.- QZBLW00005017859) & G-114, RK. |Rajasthan 311001 3,49,320/-
Colony, Rajasthan Bhilwara-311001

The steps are being taken for substituted service of Notice. The above borrower(s) and/or the guarantor(s) of the
Loan (as applicable) is/are advised to make the payments of the outstanding within the period of 60 days from
the date of the publication of this Notice else, further steps will be taken as per the provisions of the
Securitisation and Re-construction of Financial Assets and Enforcement of Security Interest Act, 2002.

\Dute: April 29, 2025, Place: Udaipur Authorised Officer, Team ICICI chk/

@

.|Names of insolvency professionals identified
to actas authorised representative of creditors
inaclass (three names for each class)

Not Applicable

=

.|(a) Relevant forms and
(b) Details of authorized representatives
are available at:

(a) Web Link: https://ibbi.gov.in/len/home/downloads
(b) Physical Address: Same as Point No.09

Limited on 25th April, 2025.

mentioned against entry No. 10.

et i claad;

of false or

Date : 29.04.2025
Place: Bhilwara

Notice is hereby given that the National Company Law Tribunal, Jaipur Bench has ordered the
commencement of a corporate insolvency resolution process of the Alankrit Road Developers Private

The creditors of Alankrit Road Developers Private Limited, are hereby called upon to submit their
claims with proof on or before 9th May, 2025 to the interim resolution professional at the address

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may

submitthe claims with proofin person, by post or by electronic means.
g proofs of claim shall attract penalties.

Interim Resolution Professional for Alankrit Road Developers Private Limited

Regn. No.: IBBI/IPA-001/IP-P01075/2017-2018/11766

Sd/-
RISHABH CHAND LODHA

CIN: U74999RJ2020PTC072261
Email: aatheshventurespvtitd@gmail.com
Registered Office: 2-E-11, Sukharia Nagar,
Rajsamand, Sriganganagar - 335001, Rajasthan

AATHESH VENTURES PRIVATE LIMITED

Form No. INC-26
[Pursuant to Rule 30 of the Companies
(Incorporation) Rules, 2014]

Before the Central Government, Regional
Director, North Western Region, Ahmedabad
In the matter of sub-section (4) of Section 13 of
Companies Act, 2013 and clause (a) of
sub-rule (5) of Rule 30 of the Companies
(Incorporation) Rules, 2014

In the matter of
AATHESH VENTURES PRIVATE LIMITED
(CIN: U74999RJ2020PTC072261)
having its Registered Office at
2- E 11, Sukharia Nagar, Rajsamand
Sri - 335001, R b
...Petitioner
NOTICE is hereby given to the General Public
that the Company proposes to make
application to the Central Government under
Section 13  of the Companies Act, 2013
seeking  confirmation of alteration of the
Memorandum of Association of the Company
in terms of the  special resolution passed at
the Extra Ordinary General Meeting held on
12 April, 2025 to enable the Company to
change its Registered Office from "State of
Rajasthan” to the "National Capital Territory
of Delhi”.
Any person whose interest is likely to be
affected by the proposed change of the
registered office of the company may deliver
either on the MCA-21 portal (www.mca.gov.in)
by filing investor complaint form or cause to be
delivered or send by registered post of his /her
objections supported by an affidavit stating the
nature of his / her interest and grounds of
opposition to the Regional Director, North
Western Region, ROC Bhawan, Opp. Rupal
Park Society, Behind Ankur Bus Stop,
Naranpura, Ahmedabad-380013, Gujarat
within  fourteen (14) days from the date of
publication of this notice with a copy to the
Applicant Company at its Registered Office at
the address mentioned below :-
AATHESH VENTURES PRIVATE LIMITED
2| E 11, Sukharia Nagar, Rajsamand,

Sri - 335001, Rajastt
& on behalf of
AATHESH VENTURES PRlVATE L|M|TED
PARV GOYAL
Date : 28.04.2025 (WHOLE-TIME DIRECTOR)

Place : Sriganganagar DIN : 08973273

“"IMPORTANT™

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such
contents, nor for any loss or
darmage incurred as aresultof
transactions with companies,
associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies
or entering into any
agreements with advertisers
or otherwise acting on an
advertisement in  any
manner whatsoever.

Chnlce Choice Finserv Private Limited

(CIN:U74999MH2016PTC281908)
Admlnlstratlve Office: Choice House, Shakambhari Corpotare Park,JB Nagar Andheri East Mumbai —

Regd. Office: Plot No -25, Sunder Nagar, Girdhar Marg, Malviya Nagar,Jaipur Rajasthan — 302017

Demand Notice Under Section 13(2) of Secruitisation Act of 2002

NOTICE is hereby given that the following borrower/s who have availed loan from Choice Finserv Private Limited (CFPL) have failed to pay
Equated Monthly Installments (EMIs) of their loan to CFPL and that their loan account has been classified as Non-performing Asset as per the
guidelines issued by National Housing Bank. The borrower(s) have provided security of the immovable property/ies to CFPL, the details of which
are described herein below. The details of the loan and the amounts outstanding and payable by the borrower/s to CFPL as on date are also
indicated here below. The borrower(s) as well as the public in general are hereby informed that the undersigned being the Authorized Officer of
CFPL, the secured creditor has initiated action against the following borrower(s) under the provisions of the Securitization and Reconstruction of
Financial Assets and enforcement of Security Interest Act, 2002 (the SARFAESI Act). If the following borrower(s) fail to repay the outstanding dues
indicated against their names within 60 (Sixty) days of this notice, the undersigned will exercise any one or more of the powers conferred on the
Secured Creditor under sub-section (4) of Section 13 of the SARFAESI Act, including power to take possession of the property/ies and sell the
same. The publicin general is advised not to deal with property/ies described here below.

Name of Borrower/Co-Borrower/ Date & Amount of
Mortgagor/Guarantor/Loan A/c No. Demand Notice

99

Description of
Mortgaged Property

(Loan A/c No.) LSJAI23-24000066, Laxmi Devi W/O
Late Punam Singh (Borrower/Co-Borrower), Nahar
Singh S/O Late Punam Singh (Co-Borrower), Kiran
D/O Late Punam Singh (Legal Heir), Chetu Singh S/O
Late Punam Singh (Legal Heir), Vijay Singh S/O Late
Punam Singh (Legal Heir), Radha D/O Late Punam
Singh (Legal Heir)

25-Mar-2025
Rs. 24,99,734/- (Rupees
Twenty-Four Lakh Ninety-
Nine Thousand Seven
Hundred Thirty- Four Rupees
Only As on 25-03-2025

All That Piece & Parcel of Land Bearing:
Situated at Measuring 26250 Sq. Ft. Araji
No0.2310, Situated at Village- Kundeli
(Aaraji No 939) Gram Panchayat
Sangwas Post — Devgadh Kundeli
Rajsamand 313341

If the said Borrower, Co-Borrower(s) & Guarantor(s) fails to make payment to Choice Finserv Private Limited as aforesaid, Choice Finserv
Private Limited shall be entitled to take possession of the secured asset mentioned above and shall take such other actions as is available to the
Company in law, entirely at the risks, cost and consequences of the borrowers. The said Borrower(s), Co-Borrower(s) & Guarantor(s) are
prohibited under the provision of sub section (13) of section 13 of SARFAESI Act to transfer the aforesaid Secured Asset(s), whether by way of
sale, lease or otherwise referred to in the notice without prior consent of Choice Finserv Private Limited. sd/-

Date :28/04/2025 Choice Finserv Private Limited.

Place : Rajsamand, Rajasthan

u SRG HOUSING

FINANCE LIMITED

SRG HOUSING FINANCE LIMITED
CIN: L65922RJ1999PLC0O15440

Reg. Off: 321, S M Lodha Complex, Near Shastri Circle, Udaipur-313001(Rajasthan)
Phone: 0294-2412609 E-mail: info@srghousing.com Website: www.srghousing.com

SYMBOLIC POSSESSION NOTICE RULE 8(1) (For Immovable Property)

Whereas, the undersigned being the authorized officer of SRG Housing Finance Limited, 321, SM Lodha Complex, Near Shastri Circle, Udaipur — 313001 (Rajasthan), under the Securitization And
Reconstruction of Financial Assets and Enforcement Of Security Interest Act, 2002 and in exercise of power conferred under section 13(12) read with rule 3 of Security Interest (Enforcement) Rules
2002, issued demand notices on the dates mentioned against each account calllng upon the respective borrowers/co- burruwerslmurtgagorslguarantors, to repay the amount within 60 days from the

and the public in general, that the

date of receipt of the said notices. The borr

-borr antors having failed to repay the amount, notice is hereby issued to the borr [co-bor [mortg

d has taken Sy

J
halip D,
F

TheBon Co-borr

rule 9 of the said rules, on the dates mentioned against each account. The bor
properties and any dealing with the properties will be subject to the charge of SRG Housing Finance lelted 321, SM Lodha Complex, Near Shastri Circle, Udaipur — 313001 (R
mentioned beluw plus future interest and cust/charges thereon until the realization.

of the properties described herein below in exercise of powers conferred on him under section 13(4) of the sa|d Al:t read with|
[co-borr I antors in particular and public in general are hereby cautioned Not to deal with the
han), for the &

!

attention are invited to the provisions of sub-section (8) of section 13 of the said Act, in respect of time available to redeem the available secured assets.

Ydy

No.

S.  |LoanAccount Number (Lan)/ Borrowers/ Co-Borrowers| Guarantors

1) Date Of Demand Notice Description Of Inmovable Property

2) Date Of Symbolic Possession (Together With Buildings And Structures Constructed, To Be
3) Claim Amount As Per Demand Notice Constructed Thereon Along With Fixtures And Fittings Attached
To The Earth And Anything Attached To The Earth.)

1. |HLRO0000000013543

Mr. Shambhu Lal Dhaker S/o Mr. Devi Lal (Borrower)

Mrs. Mangi Bai W/o Mr. Shambhu Lal Dhaker (Co-Borrower)
Mr. Udai Lal S/o Mr. Nanda (Guarantor-1)

Mr. Shanti Lal Dhaker S/o Mr. Unkar Lal Dhaker (Guarantor-2)

1. Date Of Demand Notice- December 13, 2024

2. Date Of Symbolic Possession — April 23, 2025

3. Claim Amount As Per Demand Notice- X 8,52,610/-
In Words Rupees Eight Lakh Fifty-two Thousand Six
Hundred And Ten Only As On December 07, 2024 Plus
Future Interest, Incidental Expenses, Cost, Charges,
Etc. W.e.f. December 08, 2024.

All That Piece And Parcel Of Land Owned By: -

In The Name Mr. Shambhu Lal Dhaker S/o Mr. Devi Lal Having
Patta No. - 112, Book No. 11, Village - Haripura, Daulatpura, Tehsil
- Begun, District - Chittorgarh (Rajasthan) Having Land Area Of
956.00 Sg.ft. Surrounded By:- East — Rasta, West — House Of
Barda Gurjar, North — House Of Jagdish, South — House Of Jagdish

2. |HLRO0000000012256

Mr. Gopal Lal Sen S/o Mr. Kanhaiya Lal (Borrower)

Mr. Pushpendra Kumar Sen S/o Mr. Kanhaiya Lal (Co-Borrower-1)
Mrs. Ganga Bai W/o Mr. Gopal Lal (Co-Borrower-2)

Mr. Rahul Sen S/o Mr. Pushpendra Sen (Co-Borrower-3)

Mr. Bhanwar Lal Daroga S/o Mr. Nathu Lal Daroga (Guarantor-1)
Mr. Ganesh Kumar Sharma S/o Mr. Jagdish Chandra (Guarantor-2)

1. Date Of Demand Notice- December 13, 2024

2. Date Of Symbolic Possession — April 23, 2025

3. Claim Amount As Per Demand Notice- % 8,48,870/-
In Words Rupees Eight Lakh Forty-eight Thousand
Eight Hundred And Seventy Only As On December 07,
2024 Plus Future Interest, Incidental Expenses, Cost,
Charges, Etc. W.e.f. December 08, 2024

All That Piece And Parcel Of Land Owned By: -

In The Name Mr. Pushpendra Kumar Sen Wjo Mr. Kanhaiya Lal
Having Patta Vilekh No.-04, Village-Mohanpura,
Tehsil-Mandalgarh, District — Bhilwara (Rajasthan) Having Land
Area Of 1058.00 Sg.ft. Surrounded By:- East-Shabhulal/ Roopa
Merwara, West-Samlati Rasta, North — Ramchandra/ Bhura Sen
& Rasta, South - Gopall Kanhaiyalal Sen

PLACE:- Rajasthan
DATE:- 29-04-2025

SD|-
Authorized Officer, SRG Housing Finance Limited
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IDFC FIRST Bank Limited

(erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and
presently known as IDFC FIRST Bank Limited)

IDFC FIRST
Bank
CIN : L65110TN2014PLC097792

Registered Office: - KRM Towers, 8th Floor, Harrington Road, Chetpet, Chennai- 600031.
Tel : +91 44 4564 4000 | Fax: +91 44 4564 4022

The following borrowers and co-borrowers availed the below mentioned secured loans from IDFC FIRST
Bank Limited (erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and presently
known as IDFC FIRST Bank Limited) The loans of the below-mentioned borrowers and co- borrowers have
been secured by the mortgage of their respective properties. As they have failed to adhere to the terms and
conditions of the respective loan agreements and had become irregular, their loan were classified as NPA as
per the RBI guidelines. Amounts due by them to IDFC FIRST Bank Limited (erstwhile Capital First
Limited, amalgamated with IDFC Bank Limited and presently known as IDFC FIRST Bank Limited) are
mentioned as per respective notices issued more particularly described in the following table and further
interest on the said amounts shall also be applicable and the same will be charged as per contractual rate
with effect from their respective dates.

Sr Loan Type of Section 13 (2) Outstanding amount as
No. Account No. Loan Notice Date per Section 13 (2) Notice
1 71880320 LOAN AGAINST PROPERTY 16.04.2025 6,69,774.86/-

NAME OF BORROWERS AND CO-BORROWERS : 1. GOVIND BARGUNDA 2. BANSHI LAL BARGUNDA

PROPERTY ADDRESS : ALL THAT PIECE AND PARCEL OF PLOT WITH PATTA NO. 38, PLOT AREA 544
SQ. FT., SITUATED AT VILLAGE: STATION NAGAR, GRAM PANCHAYAT: SANTOKPURA, PANCHAYAT
SAMITI: MANDAL, TEHSIL: MANDAL, DISTRICT: BHILWARA, RAJASTHAN-311403, AND BOUNDED AS:
EAST: INDRA DEV / BHERU BARGUNDA, WEST: LALU, NORTH: AAM RASTA, SOUTH: AAM RASTA

Sr Loan Type of Section 13 (2) Outstanding amount as
No. Account No. Loan Notice Date | per Section 13 (2) Notice
2 40236435 HOME LOAN 16.04.2025 5,03,669.76/-

NAME OF BORROWERS AND CO-BORROWERS : 1. HANSRAJ KHEMA 2.MITHU HANSRAJ

PROPERTY ADDRESS : ALL THAT PIECE AND PARCEL OF PLOT WITH PATTANO. 19, PLOT AREA 98 X 17
=1666 SQ. FT., SITUATED AT ARAJI NO.1017, VILLAGE: HIRA JI KA KHERA, GRAM PANCHAYAT: KARJALI,
PANCHAYAT SAMITI: KAPASAN, DISTRICT: CHITTORGARH, RAJASTHAN-312205, AND BOUNDED AS:-
EAST: AAM RASTA, WEST: AAM RASTA, NORTH: HOUSE OF KISHAN LAL GADRI, SOUTH: HOU S E
OF HIRALAL GADRI

Sr Loan Type of Section 13 (2) Outstanding amount as
No. Account No. Loan Notice Date per Section 13 (2) Notice
3 108871329 LOAN AGAINST PROPERTY 16.04.2025 8,08,904.40/-

NAME OF BORROWERS AND CO-BORROWERS : 1. SANJAY BHIM 2. MALANI SANJAY

PROPERTY ADDRESS : ALL THAT PIECE AND PARCEL OF PLOT NO. 802 (PATTA NO. 394), PLOT AREA
1200 SQ. FT, SITUATED AT NEAR SHIV MANDIR AT VILLAGE: BANDANWADA, GRAM PANCHAYAT:
BANDANWADA, TEHSIL: BHINAI, DISTRICT: AJIMER, RAJASTHAN-305621, AND BOUNDED AS: EAST:
PLOT NO. 809, WEST: PLOT NO. 793, NORTH: PLOT NO. 803, SOUTH: AAM RASTA

You are hereby called upon to pay the amounts to IDFC FIRST Bank Limited (erstwhile Capital First
Limited, amalgamated with IDFC Bank Limited and presently known as IDFC FIRST Bank Limited)
as per the details shown in the above table with contracted rate of interest thereupon from their
respective dates and other costs, charges etc. within 60 days from the date of this publication, failing
which the undersigned shall be constrained to initiate proceedings, under Section 13 (4) and section 14
of the SARFAESI Act, against the mortgaged properties mentioned hereinabove to realize the amount
due to IDFC FIRST Bank Limited (erstwhile Capital First Limited, amalgamated with IDFC Bank
Limited and presently known as IDFC FIRST Bank Limited). Further you are prohibited under
Section 13 (13) of the said Act from transferring the said secured assets either by way of sale/lease or
otherwise. Sd/- Authorized Officer

Date : 29.04.2025 IDFC FIRST Bank Limited (erstwhile Capital First Limited, amalgamated with
Place : RAJASTHAN IDFC Bank Limited and presently known as IDFC FIRST Bank Limited)

PUBLIC NOTICE
0,0,0, Bank Branch Office : ICICI Bank Limited Shal Tower Plot No-23, New Rohtak Road

Karol Bagh New Delhi-110005

The following borrower(s) has/have defaulted in the repayment of principal and interest towards the Loan
facility (ies) availed from ICICI Bank. The Loan(s) has/have been classified as Non-Performing Asset(s) (NPA).
A Notice was issued to them under Section 13(2) of the Securitisation and Re-construction of Financial Assets and
Enforcement of Security Interest Act, 2002, at their last known addresses. However, it has not been served and are
therefore being notified by way of this Public Notice.

Sr. Name of the Borrower/ Co- Description of Secured Date of Notice sent/ | NPA
No. Borrower/ Guarantor/ (Loan Asset to be enforced Outstanding as on | Date
Account Number) & Address Date of Notice

1. |Harsh Kumar Parnami / Abhishek Shop No. D 62 & 63, Situated At 22/03/2025 08/02/
Parnami/ Mehar Chand Parnami/ Kamal  (Govind Marg, Near Ice Factory, s. 2025
Kumar Parnami/ Shyam Sunder Parnami [Adarsh Nagar, Jaipur, Rajasthan- 19,31,121.97/-
(LBJAI00002858597) & Q. No. 161, Guru 302004
Nanak Pura Adarsh Nagar Jaipur,

Rajasthan Jaipur- 302004

2. | Lalit Kumar Sen/ Bhagwati Sen Plot At (Patta No-182), Ganesh 18/03/2025 03/02/
(LBJLRO0005181569) & S/o Puri Lal Sen, [Vihar Colony, Khasra No. 277, Rs. 2025
Ganesh Vihar Colony, Salpura Road, Aklera, (Gram Aklera, Jhalawar, Rajasthan,|  2311,808.02/-
Jhalawar, Rajasthan Jhalawar- 326033  |Jhalawar - 326033

3. | Lalit Kumar Sen/ Bhagwati Sen Plot At (Patta No-182), Ganesh 18/03/2025 03/02/
(LBJLRO0005186182) & S/o Puri Lal Sen, [Vihar Colony, Khasra No. 277, Rs. 2025
Ganesh Vihar Colony, Salpura Road, Aklera, [Gram Aklera, Jhalawar, Rajasthan, 1,35,194.26/-

Jhalawar, Rajasthan Jhalawar- 326033  |Jhalawar - 326033

4. |Mahesh Kumar Nagar / Mamta Nagar Quarter No. E-86, Wake Surya 27/03/2025 26/02/
(LBAWR00005179287) & Flat No.D-5- Nagar Scheme, Tehsil & District- Rs. 2025
101, First Floor, 200 Feet Road, Lords City [Alwar, Rajasthan 301001 15,20,999.38/-

Home, Rajasthan Alwar- 301001

5. Naval Bihari Sharma/ Nisha Sharma Flat No. S-1, Second Floor, Sapphire 07/04/2025 27/01/
(LBJAI00006227600) & 107, Nand Vihar [Apartment, Plot No.03, Without Roof Rs. 2025
Colony, Shyopur Rd, Opp. Gowshala Rights, Chaudhri Nagar-2, Gram- 16,83,428/-

Pratap Nagar Sanganer Rajasthan Buddhsinghpura, Tehsil- Sanganer,
Jaipur- 302011 District-Jaipur, Rajasthan- 302029

6. | Prakash Saoobu/ Jyoti Ajmera Plot No. 35, Part of Khasra No. 339, 27/03/2025 27/02/
(LBSWI100006020624) & R/o C-35, Situated At Villege Alanpur, Nagar Rs. 2025
Mataji Ke Mandir Ke Paas, Patel Palika Sawai Madhopur Boundry, 32,25,364.64/-

Nagar, Sawai Madhopur Rajasthan Patel Nagar, Tehsil & District Sawai
Sawai Madhopur- 322001 Madhopur, Rajasthan- 322001

7. | Prince Soni/ Sushila Soni Property No.1 Flat No.715, 7th Floor, 07/04/2025 27/02/
(LBJAI00005974761) & FNo. 715, P No.- |Block 1, Plot No. C-2, Athena Rs. 2025
C-2, Block-1, Sawai Jai Singh Highway  [Apartment, Sawai Jaisingh Highway, 14,68,583.94/-

Jaipur, Rajasthan Jaipur - 302016 Bani Park, Jaipur, Rajasthan- 302016
& Property No.2 Flat No. 815, 8th
Floor, Block 1, Plot No. C-2, Athena
Apartment, Sawai Jaisingh Highway,
Bani Park, Jaipur, Rajasthan- 302016.

8. |Prince Soni/ Sushila Soni Property No.1 Flat No.715, 7th 07/04/2025 27/02/
(LBJAI00005923310) & FNo. 715, P No.-  [Floor, Block 1, Plot No. C-2, Athena Rs. 2025
C-2, Block-1, Sawai Jai Singh Highway  |Apartment, Sawai Jaisingh 50,92,894.7/-

Jaipur, Rajasthan Jaipur - 302016 Highway, Bani Park, Jaipur,
Rajasthan- 302016 & Property
No.2 Flat No. 815, 8th Floor, Block
1, Plot No. C-2, Athena Apartment,
Sawai Jaisingh Highway, Bani
Park, Jaipur, Rajasthan- 302016.

9. | Rajni Kapoor/ Rajeev Kapoor/ Rohan Kapoor |Plot No. B-23,ashish Vihar, 18/03/2025 03/02/
(LBJAI00003183969) & B 23, Ashish Vihar, |Railway Colony, Mahal Road, Rs. 2025
Rbi Colony, Jagatpura, Jaipur, Rajasthan  |Jagatpura, Jaipur, Rajasthan - 65,15,216.56/-

Jaipur- 302012 302017

10.| Rajni Kapoor/ Rajeev Kapoor/ Rohan Plot No. B-23,ashish Vihar, 18/03/2025 03/02/
Kapoor (LBJAI00003208660) & B 23, Railway Colony, Mahal Road, Rs. 2025
Ashish Vihar, Rbi Colony, Jagatpura, Jagatpura, Jaipur, Rajasthan - 2,10,879.3/-

Jaipur, Rajasthan Jaipur - 302012 302017

11.|Rakesh Kumar Baitha/ Durga. Unit No. 201, 1st Floor, Shivam Heights, 08/04/2025 03/02/
(LBJAI00006387308) & Flat No. S-3, C-64 |Plot No. G 1, G 2, G 15 And G 16, Rs. 2025
Satyam Apartment, Model Town, Malviya [Nandan Vihar, Village Mahal Road, 1,74,152/-

Nagar Jaipur, Rajasthan Jaipur- 302017  [Sanganer, Jaipur, Rajasthan- 302017

12.| Rakesh Kumar Baitha/ Durga. Unit No. 201, 1st Floor, Shivam Heights, 08/04/2025 03/02/
(TBJAI00006356271) & Flat No. S-3, C-64 [Plot No.G 1,G 2, G 15 And G 16, Rs. 2025
Satyam Apartment, Model Town, Malviya |Nandan Vihar, Village Mahal Road, | 33,94,389.36/-

Nagar Jaipur, Rajasthan Jaipur - 302017 |Sanganer, Jaipur, Rajasthan- 302017

13.|Rampratap Rampratap/ Sita Devi / Property Situated At Gram Panchayat | 07/04/2025  |02/01/
Manoj Kumar (TBGAN00006642070) & |Patta No.67, Book No.100, Ward Rs. 2025
Ward No.3, 3 Str, Gharsana, No.04, Wake Chak-3 Str, Panchayat 19,78,924/-
Ganganagar, 3 Str, Rajasthan Samiti Gharsana, New Mandi
Ganganagar- 335707 Gharsana, Tehsil-Gharsana, District-

Sri Ganganagar, Rajasthan- 335707

14.| Ritesh Jain/ Lalita Jain Patta No. 74665, Near Bus Stand, 08/04/2025 03/02/
(LBJAI00005892737) & 00 Chara, Chara, (Ward No.16, Gram Panchayat Kolvi,| Rs. 2025
Jhalawar Chohmehla, Jhalawar Jhalawar, |Urf Mandi Rajenderpur, Chaumahla, | 18 48,832.26/-
Rajasthan Jhalawar - 326515 (Golkhedi), Tehsil Gangdhar, District

Jhalawar, Rajasthan-326515

15.| Ritesh Jain/ Lalita Jain Patta No. 74665, Near Bus Stand, 08/04/2025  |03/02/
(LBJAI00006212000) & 00 Chara, Chara, (Ward No.16, Gram Panchayat Kolvi,| Rs. 2025
Jhalawar Chohmebhla, Jhalawar Jhalawar, [Urf Mandi Rajenderpur, Chaumahla, 1,43,007/-

Rajasthan Jhalawar - 326515 (Golkhedi), Tehsil Gangdhar, District|
Jhalawar, Rajasthan-326515

16.|Ritesh Jain/ Lalita Jain Patta No. 74665, Near Bus Stand, 08/04/2025 03/02/
(LBKOT00006942140) & 00 Chara, Ward No.16, Gram Panchayat Kolvi, Rs. 2025
Chara, Jhalawar Chohmehla, Jhalawar Urf Mandi Rajenderpur, Chaumahla, 39,851/

Jhalawar, Rajasthan Jhalawar - 326515  |(Golkhedi), Tehsil Gangdhar, District
Jhalawar, Rajasthan-326515

17.|Ritesh Jain/ Lalita Jain Patta No. 74665, Near Bus Stand, 08/04/2025 03/02/
(TBKOT00006922087) & 00 Chara, Ward No.16, Gram Panchayat Kolvi, Rs. 2025
Chara, Jhalawar Chohmehla, Jhalawar Urf Mandi Rajenderpur, Chaumahla, 6,86,512.66/-

Jhalawar, Rajasthan Jhalawar- 326515  |(Golkhedi), Tehsil Gangdhar, District|
Jhalawar, Rajasthan-326515

18.| Tarun Sharma/ Rani Sharma Plot No. 11, Aawasiya Scheme- 22/03/2025 27/01/
(LBJAIO0006055913) & 355, Ganesh Sukhija Vihar B, Gram Sirsi And Shri Rs. 2025
Nagar Main Sitawali Phatak, Benar Road [Ram Gopalpura And Bhankrota, 40,18,101.34/-
Jhotwara, Near By Balaj, Jalpur, Gandhi Path West, Tehsil Jaipur
Rajasthan Jaipur- 302013 Sanganer, Rajasthan - 302021

19.|Vinit Bajaj/ Gopal Kishan Bajaj Flat No. 605, Fifth Floor At Yash 24/03/2025 03/01/
(LBJAI00006683037) & Flat No. 401, Appartment, Block-T, Situated At Rs. 2025
Sumer Nagar, K K Residency Plot No.38, |Plot No 56,57 & 58, Shringarpura, 1,23,680.7/-
Mansarovar Rajasthan Jaipur- 302020 Narayan Vihar, Tehsil Sanganer,

Rajasthan, Jaipur 303006
20. | Vinit Bajaj/ Gopal Kishan Bajaj Flat No. 605, Fifth Floor At Yash 24/03/2025 03/01/
(TBJAI00006680432) & Flat No. 401, Appartment, Block-T, Situated At Rs. 2025
Sumer Nagar, K K Residency Plot No.38, |Plot No 56,57 & 58, Shringarpura, 28,12,113.64/-
Mansarovar Rajasthan Jaipur- 302020 Narayan Vihar, Tehsil Sanganer,
Rajasthan, Jaipur 303006

These steps are being taken for substituted service of Notice. The above borrower/s and/or guarantor/s (as
applicable) is/are advised to make the outstanding payment within 60 days from the date of publishing this
Notice. Else, further steps will be taken as per the provisions of the Securitisation and Re-construction of
Financial Assets and Enforcement of Security Interest Act, 2002.

\Dcte: April 29, 2025 Place: Jaipur Sincerely, Authorised Signatory For ICICI Bank Ltd)

Jaipur
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